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Bill No. 24 of 2010

THE RAJASTHAN PANCHAYATI RAJ (AMENDMENT)
BILL, 2010
(To be introduced in the Rajasthan Legislative Assembly)

A
Bill

further to amend the Rajasthan Panchayati Raj Act, 1994.

Be it enacted by the Rajasthan State Legislature in the Sixty-
first Year of the Republic of India, as follows:—

1. Short title and commencement.—(1) This Act may be
called the Rajasthan Panchayati Raj (Amendment) Act, 2010.

(2) It shall come into force at once.

2. Amendment of section 89, Rajasthan Act No. 13 of
1994.—In section 89 of the Rajasthan Panchayati Raj Act, 1994
(Act No. 13 of 1994), hereinafter referred to as the principal Act,—

(@ in sub-section (1), for the existing punctuation mark
":", appearing at the end, the punctuation mark "."
shall be substituted;

(b) the existing proviso of sub-section (1) shall be
deleted;

(c) in sub-section (6), the existing expression "on the
posts specified in clauses (i), (ii) and (iv) of sub-
section (2) and on the posts encadred under sub-
section (3)" shall be deleted; and

(d) the existing sub-section (6-A) shall be deleted.

3. Amendment of section 90, Rajasthan Act No. 13 of
1994 .—In clause (a) of sub-section (2) of section 90 of the principal
Act, for the existing expression "except the posts specified in
clause (iii) and (v) of sub-section (2) of section 89", the expression
"except the posts specified in clause (v) of sub-section (2) of
section 89" shall be substituted.
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STATEMENT OF OBJECTS AND REASONS

In the sequence of empowering the Panchayati Raj
Institutions, the responsibility of recruitment of Third Grade
teachers needs to be entrusted to District Establishment
Committee.

Under the existing provisions of sections 89 and 90 of the
Rajasthan Panchayati Raj Act, 1994 the recruitment of Third Grade
teachers is being done through Rajasthan Public Service
Commission.

It has been felt that the recruitment process through
Rajasthan Public Service Commission takes a long time.
Therefore, the provisions of the Act are proposed to be amended so
as to entrust the function of recruitment of Third Grade teachers to
District Establishment Committee.

This Bill seeks to achieve the aforesaid objectives.

Hence the Bill.

Hkjr flag]
Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN
PANCHAYATI RAJ ACT, 1994
(Act No. 13 of 1994)

XX XX XX XX

89. Constitution of the Rajasthan Panchayat Samiti
and Zila Parishad Service.—(1) There shall be constituted for the
State a service designated as the Rajasthan Panchayat Samiti and
Zila Parishad Service and hereafter in this section referred to as
the service and recruitment thereto shall be made district wise:

Provided that selection for the posts specified in clause (iii)
of sub-section (2) shall be made at the State level.

(2) The service may be divided into different categories,
each category being divided into different grades, and shall consist
of —

(i) village level workers;

(i) Gramsevikas;

(iii) Primary and Upper Primary school teachers;

(iv) ministerial establishment (except Accountants and
Junior Accountants); and

(v) Prabodhak and Senior Prabodhak.

(3) The State Government may encadre in the service any
other category or grade of officers and employees of Panchayat
Samitis and Zila Parishads and not included in class IV Services.

(4) to (5) XX XX XX XX

(6) Appointment by direct recruitment on the posts
specified in clauses (i), (ii) and (iv) of sub-section (2) and on the
posts encadered under sub-section (3) shall be made by a
Panchayat Samiti or Zila Parishad, as the case may be, in
accordance with the rules made in this behalf by the State
Government, from out of the persons selected for the posts in a
grade or category in the district by the District Establishment
Committee referred to in sub-section (1) of section 90.
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(6-A) Appointment by direct recruitment on the posts
specified in clause (iii) of sub-section (2) shall be made by a
Panchayat Samiti or Zila Parishad, as the case may be, in
accordance with the rules made in this behalf by the State
Government, from out of the persons selected for the posts by the
Rajasthan Public Service Commission in accordance with the rules
made by the State Government in this behalf:

Provided that in case of the posts reserved for widows and
divorcee women, selection shall be made in such manner and by
such Screening Committee as may be prescribed by the State
Government.

(6-B)to (11) XX XX XX XX
90. Constitution and functions of the District
Establishment Committee.—(1) XX XX XX

(2) The District Establishment Committee shall-

(&) make selection for the posts in different grades
and categories except the posts specified in
clause (iii) and (v) of sub-section (2) of
section 89, existing in the service in the
Panchayat Samiti and the Zila Parishad in the
District in accordance with the rules made by
the State Government in this behalf;

(b) regulate the mode of temporary appointment
and recommend the names of persons for
extending such appointment beyond six
months;

(c) prepare lists of persons for promotion in the
prescribed manner; and

(d) Advise the Panchayat Samitis of the district
and the Zila Parishad on all disciplinary matters
affecting the officers and other employees
thereof other than those referred to in section
79 and 82, which may arise under section 91.

XX XX XX XX
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